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For respondents Sri S. Verma.

Learned counsel for the applicant fairly concedes tha t in 
substantial compliance of the order in question, PPO have 
been prepared and issued. Compliance affidavit is being filed 
today. In the interest of justice, it is taken on record. The 
perusal of this supplem entary compliance report shows that 
substantial compliance has been made.

In view of the above, contempt proceedings are struck o f^  
in full and final satisfaction. Notices stands discharged.
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